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THE REQUISITIONING _AND ' ACQUISITION OF
IMMOVABLE PROPERTY (AMENDMENT) ACT, 1973

No I OF 1973 : \

[oth Ma'rch 1973]

An Act further 1o amend the Requ1smon1ng and Acqulsmon of
. o Immovable Property Act, 1952.

B it enacted by parhament in th Twenty -fourth Year of the Repubhc
1 ThlS Act . nay- be. called th Reau1s1t1omng and Acqu1s1t10n of Short
Immovable Property (Amendment) Akt, 1973. title, . .

2 In section 6 of the Requlsltlonm and Acauisitiori of Immovable Amend-
Property Act, 1952, in . sub-section {(IA), for the words “three years” ment of

; Wherever th.ey occur;, the words “ﬁve yﬁars” shall be substltuted - sec-tionr 6,

16 Law—2.
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